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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

ALLAHABAD
ORIGINAL APPLICATION NO. 570 OF 2007.

. ALLAHABAD THIS THE 25™ DAY OF MAY, 2007.

Hon'ble Mr. Justice Khem Karan. V.C.

Muieeb Akhtar, aged about 56 vears, son of late Muhsin Akhtar, Permanent
Resident of Mohalla Bakhtiyar Jafra Bazar, Gorakhpur, Presently residing at
14/1199, indira Nagar, Lucknow and posted as Senior Travelling Inspector of
Accounts, North Eastern Railway, Lucknow.

......... Applicant
(By Advocate: Sri Shyamal Narain).
Versus
4 = i
1. Fhe Union of India throuagh the General Manager. North Eastern
Railway, Gorakhpur. \
2. fhe Financial Advisor and Chief Accounts Officer/ Trafiic, North
Eastern Railwav. Gorakhpur.
3 The Deputy Financial Advisor and Chisf Accounts Officer/Trafiic,
North Eastern Raillway, Gorakhpur.
4 Sri Raiik Ali Ansari, Senior Travelling Inspector of Accounts,
Gorakhpur Office, Norih Easiern Raiiway, Gorakinpur.
...... Respondents
ORDER
Heard Sri S. Narain. learned counsel for the applicant on this O.A.
against the order dated 18.5.2007 (Annexure 1) by which the applicant has
been shified from Lucknow to ﬁsganj. According to the appiicant, the
a N VA
bl present transfer is bad for wer#y of grounds as given in para 4.11 of the

)
O.A

2. After hearing Sri S. Narain and pursuing the impuaned order and
auidelines etc | am of the view that this O.A. should be finally disposed of
with a provision that applicant mav make a representation to ine respondent
NO 2 against his transfer putting forth all the problems before him and it will
be. for him. to consider the matter and pass suitable orders. There s no

point in keeping this © A pendina here.

3. So the O.A. is finally disposed of with a provision that in case. applicant
moves a self contained representation to respondent No.2 together with
copy of this O A. and copy of order within a period of 7 days from today,
respondent NO 2 will consider and dispose of the same within a period of
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